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Heard both sides and perused the case records.

2. The respondent in this case, had availed CENVAT Credit on the basis of
GAR-7 Challan as the recipient of the taxable services, under reverse charge
mechanism. The said challan contained the reference of the head office and
since the address of the respondent was not appearing in the said challan,
department had objected to the fact of availment of CENVAT Credit on the
ground that such challan cannot be considered as prescribed document for the
purpose of such credit. The Show Cause Notice (SCN) dated 09.05.2013
issued in this regard, was adjudicated by the learned Commissioner of Central

Excise, Service Tax, Pune-III vide the impugned order dated 20.11.2013, in



E/85832/2014

dropping the proposals made in the SCN with regard to the demand of
Rs,87,33,565/- and Rs.15,35,461/-. However, the impugned order has
confirmed the CENVAT demand of Rs.2,96,023/-. Insofar as the proceedings
as per the SCN were dropped by the adjudicating authority, Revenue has
preferred this appeal before the Tribunal against such dropping of the CENVAT
demand. Revenue has assailed the impugned order on the ground that taking
of CENVAT Credit on the basis of the document i.e. GAR-7 Challan is not proper
inasmuch as such document is not a prescribed document, as per the statute
for availment of the CENVAT benefit.

3. It is an admitted fact on record that the taxable service as per the said
challan was received by the manufacturing unit and utilized for the intended
purpose; the service tax amount as per the challan has been credited to the
Central Government account. Since, the essential condition of tax paid nature
of the service and its receipt and usage in the manufacturing unit have been
fulfilled, simply by mentioning the name and address of the head office in such
circumstances in such challan, would be considered as procedural in nature.
We also find that subsequent to the issuance of the GAR-7 Challan, the head
office of the appellants got itself registered with the service tax department
as the ISD. Considering the fact that the services were received by the
manufacturing unit, duly suffered with the service tax, the learned
adjudicating authority has rightly dropped the demand as proposed for

recovery in the SCN.

4. Therefore, we do not find any infirmity in the impugned order, passed
by the adjudicating authority. Accordingly, the appeal filed by Revenue is

dismissed.

(Order dictated and pronounced in open court)

(S.K. Mohanty)
Member (Judicial)

(M.M. Parthiban)
Member (Technical)

SM



